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_ RIGHT TO
= INFORMATION

HIGH COURT OF MADHYA PRADESH;BENCH AT INDORE

FORM -‘C’
Outside the Jurisdiction of the authorized person
(See Rule 4(1)
'No.RTIA/DR-HCIND/ 8// Indore, Dated 07.02.2015

From:

The Deputy Registrar,
State Public Information Officer,
High Court of M.P.,Bench at Indore.

To, ‘
-‘/rh/e State Public Information Officer,
Family Court,
Indore.

Sub: Applications under R.T.l. Act, 2005

Please refer the two applications No. NIL dated 04/02/2015 applied
by Mr. Manoj Ramprakash Pande, Pune registered at 1.D. Nos. 59/2014-15
& 60/2014-15 at this Bench Registry, regarding supply of information
related to Family Courts, Indore and same are forwarded in original(two)
for necessary action at your end as the same belongs to the jurisdiction of

Family Court, Indore.
Kindly acknowledge the same.

Encl: As above.

DEPU\I’Y REGISTRAR O :Z*Oo%
STATE PUBLIC|INFORMATION OFFICER, '
HIGH COURT OF M.P.
BENCH AT INDORE.

Endt. No.RTIA/DR-HCIND/ 3|3 Indore, Dated OR.02.2015

Copy forwarded to:

Mr. Manoj Pande S/o Ramprakash Pande,

South Court,

South Main Road,

12, Koregaon Park,

Pune -1

(W|th request to contact the above Authority for further mformatlon

DEPUTY REGISTRAR

STATE PUBLIC INFORMATION OFFICER,
HIGH COURT OF M.P.
BENCH AT INDORE.
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| RIGHT TO
=) INFORMATION

HIGH COURT OF MADHYA PRADESH;BENCH AT INDORE

FORM -‘C’
Outside the Jurisdiction of the authorized person
(See Rule 4(1)
No.RTIA/DR-HCIND/ ?)l | Indore, Dated 07.02.2015

From:

The Deputy Registrar,
State Public Information Officer,
High Court of M.P.,Bench at Indore.

To,
The State Public Information Officer,
Family Court,
Indore.

Sub: Applications under R.T.l. Act, 200_5

Please refer the two applications No. NIL dated 04/02/2015 applied
by Mr. Manoj Ramprakash Pande, Pune registered at 1.D. Nos. 59/2014-15
& 60/2014-15 at this Bench Registry, regarding supply of information
related to Family Courts, Indore and same are forwarded in original(two)
for necessary action at your end as the same belongs to the jurisdiction of

Family Court, Indore.
Kindly acknowledge the same.

Encl: As above. %r——
(RAJESH KU R SHARMA)

DEPUTY REGISTRAR

STATE PUBLIC INFORMATION OFFICER,
HIGH COURT OF M.P.
BENCH AT INDORE.

Endt. No.RTIA/DR-HCIND/ 8/2 Indore, Dated O; .02.2015

Copy forwarded to:

. Manoj Pande S/o Ramprakash Pande,
South Court,
South Main Road,
12, Koregaon Park,
Pune -1 _
(with request to contact the above Authority for further information
in the matter)

A VOABIRLTINYY
RAJESH KUMAR SHARMA
DEPUTY REGISTRAR O B0~
STATE PUBLIC INFORMATION OFFICER, *
HIGH COURT OF M.P.
BENCH AT INDORE.
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